
j

CENTRPL ADH IN IS TRAT lUE TRlRliM^i
NCH'•) ALLHfiBD.

Ra\/ieu Appl, No. 328/92

kjfit

Data of decisi

li .

° 'I • • • • .

Hari Prakash & others.

..... 'Petitions r

,1992

.Muoeate for' th^ petitione:

Versus

Li.D.r, & others,

xxxxxxxxxxx

..... 0 Res pondent

•Sduocate for the Respondent:

CORAl^l

1.

2.

3.

4. "

The Hon'ble f'lt.. Justice U.C, Sriuastaua, V.G
ThB.Hon'bXe Hr. i,.

=e:''th%' Jud'g"ent" -Y be eliowed to
To be referred to the RepdrI.er or not ? ' ^

th'rSuSoment\'"'='''̂ the felr oopy of,
Whether to bedrouleted tp all othar Benohes 7

7

Mil/
Signature



•c<- -s

f-

T r

t-k

CENTRAL ADMINISTRZ-aTIVE TRIBUNAL , ALLAHABAD BENCH
ALLAHABAD.

Ffeviev\/ Application No. 328/92
in

O.A. No, 1176/88

Hari Prakash & others. ..... Applicants.
Wrsus

Union of India 8. others e Ifespondsnts 5,

Hon'ble Mr. Justice IJ.C. Srivastava, V.C.

Hon ' b le Mr. ^.»^r.^L'

( Bv Hon'ble Mr. Justice U.Cc Srivastava, V.C)
The. review application is directed against

Our judgfient and order date d 2.8.1991. It has been
stated by the applicant that the counsel for the

^ applicant was not heard-and it is difficult to

accept that no hearing was given "to the counsel

for the applicant. Counter affidavit has been

filed by the respondents after their rights

have been refuted but counter ccxjld not be taken

on record. The case was disposed of and

earlier cases were decided taking into consider

ation and we by our judgment directed the cases

of instrurr^nt repair, may be considered, though

there was no justification in this case.

2. We have considered all the relevant

facts on merits, we do not find any ground to •

recall our judgment, since in our opinion there

is no mistake apparent on the face of the recordj

In as much as we have also taten into consideration

the existence of junior staff feeder category and
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respective psy sc3le of Lineman/liiireman uiho in

the louer grade than the pay scales of the applicants,

.This matter is to be considered by the authority,

Ue do not find any ground to recall the said order.

Accordi.ngly, the said revieu application is rejected.
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To

flember (A) . l/ice-Chairman

Dated:- /"g- (>' • jJ,992
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